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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

KOLKATA BENCH

An application under Section 19 of the Administrative Tribunal
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~

Act, 1985

In the matter of

0.A.350/ | 2%p /2017

~ Sri Sushanta Mitra,

son of Late Satish Chandra
Mitra, C/O. Kamal Kumar
Banik, Kanan Apartment, Flat
No.B»I, First Floor, South
Block, Satyapriya Roy Sarani
Bye Lane, Lake Town, Post
Office-Lake Town, | Police
Station-New Jalpaiguri, District
- Jalpaiguri, Pin - 734007
Appligant

-Versus-

1. The Union of India, service
through the Secretary to the
Governtrient of India, Ministry of

Communication, Department of




Telecom, Sanchar Bhawan, New

Delhi - 110001

f
n.  Bharat Sanchar Nigam

Limited, A Government of India

o aat thad

. Enterprise, having its corporate

. | . office at St Floor, Bharat

Sanchar Bhawan, Janpath, New

Delhi-110001

3. The Assistant Director

General “ (STN), Department of

Telecom Services, Sanchar

Bhawan, 20, Ashoka Road, New

S Delhi-110001

4, The Chief General

i Manager, Telecom, west Bengal
; | - |
' - Telecom Circle, 1, Council

House Street, Kolkata — 700001

Y 5  The General Manages

¥ (Telecom), Siliguri Telecom

District, Bharat Sanchar Nigam
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Limited, Siliguri, District -~

Darjeeling, Pin - 734401

6. The . Cpmmunic‘ation

Accounts Officer, _Departm'e'nt of

T.elecémmunications, office of

the . Controller - of
_Co_rnmunication Accounts, West

Bengal Té_le'com Circle, 3§,_
{ ‘ -

BBD. Bag (S), Kolkata -
700001

... Respondents




CENTRAL ADMINISTRATIVE TRIBUNAL

KOLKATA BENCH, KOLKATA
0.A. NO. 350/1280/2017 Dated : 20.03.2018
“Coram - - -Hon'bleMr:-AX-Patnaik, Judicial Member. _ . . .
For the applicant Do .Mr.YTiK. Biswas ,,.Cc.)unse_l

Mr. S. Mukherjee, Counsel
Mr. S.K. Mukhopadhyay, Counsel
.o . ot ‘.5.'.‘_3

For the respondents . : _J e_'i}lpnef f‘%{' .‘,.;
g 5!.., ORDER(QreJ Jﬁ
Manjula Des,ludic'ial Member %3 . éﬁx ‘1%
- %, ‘E...a _ ' .f j %% 4#:«

The applucant gas fiied%thls“ apphcation _-under Sectiofi’ 19§%of the

A N . s IR
Administration Trlbunals Act 1985 seekmg‘the’foTowmg rellefs P
T B o VST "5 e 2

. ’f o Lot - : e i

"8.(5);0rder or éf’dem: weﬁ‘fﬁg ghéﬁRespondggtqAuthontles ‘to pay and

fdlsburse the Famlly Perﬁ*l%n in ga\Zour ofﬁmejApplucant wn“h?effect from
December 23,2013 affer cons1éernng’@|m~ﬁ%th e legally marrled*husband of
the deceased Ex-empl?ﬁeerna%nely Ruma*Mltra e ‘

"“*b-rn:i i Sl ‘

=

(b) Ord‘.er %orders dlrectlng the Respondent-Authentles to c‘grtify and
tra nsmat toéhus"Hon bfe C%:Hrt all relevant,,recordg,:of thef;r)resent case and
upon perusal thereof to pass hecessary order; A A

Y, ft,;gm, *i&i‘i' |
(c) Order:or’ o?ﬂers prohlbltmg the Respondent Authorities from .doing
any act, deed gfr‘“thmg whith:may.cause: prejﬁice orharm to the Applicant;

Yoy
(d)  Rule NiSlin termmé(a); (b) and (c) above;
(e}  Costs of and/or incidental to this application; " R
& el

{f)  To pass such other or further order or orders and/or dlrect|on or
directions as to this Hon'ble Tribunal may deem fit and proper.”

5 Heard Mr. T.K. Biswas, Ld. Counsel for the applicant. None appears for the

¢

respondents.




3. Brief facts of this case as narrated by_Ld Counsel for the appllcant are that:

wife of the applicant Smt. Ruma Mitra was appointed in the Department of

Telecommunication {BSNL) of November 5, 1980. It is submitted by Ld. Counsel

for the applicant that due to ili health)Smt. Ruma.Mitra .voluntaryl.retired from

serwce on March 15, 2012 and Pensron Payment‘order of Ruma Mrtra was issued -

on July 06, 2012. (Annexure A/Z) Thereafter Smt Ruma Mitra, died on December.

23,2013. Ld. Counsel -for -the app_li_cant further submitted that due

N {‘M

inadvertence Ruma Mitra dld notgmentrbneof name “of _her husband i.e. the
ﬁﬁ “Mgfs
“thej, prescrlbed form re!atmg to {famrly pensron scheme
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applicant herem in

Accordnngr:c;"the id.. Cof nse él for the gdi)phcént,;the resp:ar('nkdengttauthontles

did ‘not'pay ifam‘ily pensiof??‘*’the ‘:a_ppli;:ant aftg ;ht}ath of hrs‘ﬁ?e Smt Ruma
¥ % N ™ LRl & : :
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Mitra : despite repeate&%?é‘qu_ests;,jgéjn wapgrieV '*the apphcﬁt made 3

representatron dated 2:4 05-«20‘17(Annexure ntilgtrfng his gnevancesgco the
! A
N Yy Sy
‘respondent No. 6 |e $t\he Comm" ¢ Officer, ngartment of
21“ 2 ceota #XV ! 3 k f‘-re.‘it.%y f ,
'Telecornmumcatlons' G)ff C‘; (}& the. ontroller,,.ef‘;ommumqgtron Accounts, West
Y Hast,_: :
Bengal Telecom CtiIe 'Kolkata but no reply as;.been”%recelved rom the
WONTAE RN
respondents till date. ¢ -""“'%..m ."{ " '
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6. Itis submitted: by the 14 Counsel for the apphcant that the applicant would
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be satisfied for the present if a‘*‘fﬂireetionsisfé“rven to the respondent No. 6 to
consider and dispose of the representation of the applicant by passing a well

reasoned order as per rules governi’ﬁﬁ the field within a specifictime frame.

£

7. Though no notice has been issued to the respondents | am of the opinion
that it would not be prejudicial to either of the sides if a direction is given to the
respondent No. 6 to consider and dispose of the representation of the applicant

as per rules and regulations in force within a specific time limit.
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8. . Accordingly the respondent No. 6.e.-the Communication Accounts Officer,

Department of Telecommunications, Office of the Controller of Communication
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Accounts, West Bengal Telecom Gircle, Kolkata is directed to consider and dispose
of the representation of the applicant dated 24.05.2017 (Annexure A/6) by

passing a well reasoned order as per rules and regulations governing the field
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wrthm Six weeks from the date of recelpt of this order If the apphcant IS found

entitled to the benefits as prayed for in, the representatlon | hope and trust that
el b, .

the respondent authorities will grant‘fsuch ber}eflts to hlmwthm further perrod of
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Q. It |s made clear that I*’have go |




